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CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLMiABAD BENCH : ALLAHABAD 

Open Court 

original Application No.1200 of 1999. 

Tuesday. this the 7th day of December. 2004. 

Hon 'ble Mr. D.R. Tiwari. A.M. 

R.s. Srivastava. 
Son of Late Nawab Lal. 
aged about 64 years. 
R/ o 1-B/21</1. 
Rajrooppur. 
Allahabad. 
Office Address : 

senior Conservation Asstt. 
Archaelogica l Survey of 
India. Khusrubagh. 
Ga teway. Allahabad. 

(By Advocate : Shri L.c. Srivastava) 

versus 

1. Union of India through Secreta ry. 
t-tinistry of Education (Culture). 
New Delhi. 

2. Director Gene r a l. 

3. 

Archaeologica l 
Survey of India 
New Delhi. 

superintending Archaeologica l 
survey of India . Luc~now 
Circle Beliguard Cottage. 
Golaganj. Lucknow. 

(By Advocate : Shri O. K . Dwivedi) 

0 R DE R 

By Hon'ble Mr. D.R. Tiwari. A.M. • • 

• •••• Applicant. 

• •••• Respondents. 

Heard counsel for the parties at length. 

2 • By this OA filed under section 19 of A.T. Act. 1985. 

the applicant has prayed for following relief(s) :-

" i) That the applicant may be given the same benefit 
of pay as Conservation Asstt. Grade-z w.e.f • 
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the period on which Sri R.c. Mishra has been 
given excess pay than the applicant. by stepping-up 
the salary in accordance with the provisions of 
Rul e 22(c) of the Financial Hand Book . 

ii) Tha t tr ~spondents may be directed to release 
the er ~~~ consequential benefits step-up of 
sala r.A along\ir±th arrears within the period as 
stipulated by this Hon'ble Tribunal a longwith 
18% interes t thereon. 11 

Vide para -9 he a l so prayed for following interim relie f( s ) :-

3 . 

tha t 

" i) the amount of arre ;J r s of encashment a lready 
sanctioned by order dated 18 .9.1995 by 
Superintending Archaeologist Lucknow circle . 

ii) the arrears of gr atuity 

iii) the arr ears of d ifference of Pens ion betwee n 
1.7 .1 992 to till the d~te of actual ' payment ." 

During the course of the argume~;· he . ?ceded 

the c ase of the applicant is not a ~up of pay 

he nce he agreed not to press the r e lief claimed in this OA. 

So with the consent of the counse l for the parties. I have 

decided to cons ide r only the quest ion of inter im r e lief. 

Since the applicant has a lready filed the OA No.815/88~which 

was decided by order dated 8.2 .1993. The operative portion 

of the order is as under :-

"Accordingly. the respondents a r e dire cted to step up 
the salary on the applicant to that of Sri s.Konda 
Reddy and l e t it be done within a pe riod of one month 
from the d a t e of rece ipt of the copy of this orde r and 
the applicant may a l so be paid a rrears within this 
period . The application is disposed of with the aBove 
terms . No ordec as to cos ts." 

In compliance of the order of the Tribuna l. the respondents 
~ 

vida the ir lette r dat ed 18.9.1995 have issued sanction.-

for the amotmt due to the applicant. which is at AnneEure- A-11. 

4. The applicant has made a specific averment vide 

Para 4 .18 of the O.A. that though the order has been issued 
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still the applicant has not r e ceived any amount and the 

lea r ned counsel for the respondents was not able to confirm 

or deny this fact. Para 13 of the counter affidavit a lso 

speaks bf the s a nctioned of the amount mentione d in 

Annexure-A-ll of the 0 . A . 

s. In view of the facts mentioned above , the only 

q uestion, we s urvive for deci s ion is the payment of the 

amount a lready sanctioned . The couns e l for the applicant 

has also s ubmitted tha t nothing has b een pa id to the 

applica nt as r egards a rrears of gratuity and arrears of 

diffe r e nce of pension between 1 . 7.1992 till the date of 

actua l payment . This has been hotly c ontested by the 

counsel for the respondents and h e sta ted that as pe r the 

order of this Tribunal the respondents have a lreaay 

s a nctioned the permissible amount which the y a re committed 

to make the payment. 

6. Having rega rd~ to these facts, the OA is allowed 

in pa rt and the r e spondents a re directed 1to make the 

payme nt of l eave e ncns hment a lready sanctioned. They 

are furthe r directed tha t they may a lso consider the 

c ase of the payment of a rrears of g ratuity and the 
to 

d iffe r e nce of pension bet\-1ee n 1.7.199 2Ltill the d ate of 

actual payment. In case it has not b een paid e a rlier 

to the a pplicant. ~hey are directed to decide the same 

in accordance with l aw. The entire exercise may be 

completed within a pe riod of two months from the date of 

issue of the copy of this order. No order as to costs. 

~J,~··- . 
Membe r (A) 

RKM/ 
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